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ed only, by iheir serviCe' contracts ~  

the banks, they can seek remedy 
-against unjust treatment only in the 
'ei viI courts. 

Memorandum by PeDIlOllers' OrPDi-
satlon Regarding establishment of 
separate Department to deal with 

cases of peDSions 

3626. SHRI NAW AL KISHORE 
-SHARMA: Will the Minister of FIN· 
ANCE be pleased to state: 

(a) whether All 'lndia Pensioners' 
'Organisation have submitted a memo-
-randumio Government for e b ~  

ing a separate Department to deal 
'with the cases of pensions; 

(b) if so, the broad outlines of the 
Memorandum; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. II.. 
GANESH): (a) A Memorandum dated 
17-2-73 from the President All India 
-Organisation of Pensioners, New Delhi 
,has been received. 

(b) and (c). A Statement is laid on 
the Table of the' House. [Placed in 
.Libra",. See No. LT-4529/73.] 

Vl8lt by Pretddent ~ Aldan Bank 

-3627. SHRI NA W AL KISHORE 
SHARMA: 

SHRI BIRENDER SINGH RAO: 

Will the Minister of FINANCE be 
'pleased to state: 

(a) whether the President of Asian 
Bank reeenUy visited India and held 
talks with him; 

(b)11f so, a list at the talks held 
wtth particular reference to the assist-
ance to be provided to India by the 
Bank: during the next three years: and 

(e) th" time by which the a.\stance 
will be made avaDable and In what 
-shape? 

THE MINISTER OF FINANCI!I 
(SHRI 'YESHWANTRAo 'CHAVAN): 
(a) Les, Sir. 

(h) and (c). Discussions took place 
on subjects of mutual interests 'like 
Special Funds mobilisation the Asian 
Development Bank's operations in 
least developed countries etc. No dis-
cussions took place regarding assist-
ance to be provided to India b.1I' the 
ADB as India continues to follow the 
policy of not borrowine from the Bank. 
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DecIlne In the Export of Jute Goodl 
to U.S.A. 

3629. DR. iRANEN SEN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the attention of Govern-
ment haa been drawn fo a :new. report 
appeari:nl in the Hindustan Standard-
dated the 23rd January, 1973 under 
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the capti{ln "Sharp faU in Indian share 
of U.S . .lute goods market"; and 

(b) it so, Government's reaction 
thereto? 

THE DEPUTY 
MINISTRY OF 
A. C. GEORGE': . 

MINISTER IN THE 
COMMERCE (SHRI 
(a) Yes, Sir. 

(b) Government are fully alive to 
the problems currently beine faced by 
jute industry. and are taking all pos-
sible steps to make Indian jute goods 
'Competitive. 

Declsion of Industrial DCl'e\opment 
Bapk of India to FinlftlCe Execution 

01 turn-key'projezts 

3630. DR. iRANEN SEN: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether the Industrial Develop-
ment Bank of India has decided to 
finance the execution of tum-key pro-
jects by Indian entrepreneurs outside 
lndia; and 

(b) if so, the conditions for extend-
ing sUCh financial assistances by the 
Bank?, 

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHA VAN): 
(a) and (b). The Industrial Develop-
ment Bank of India lias already been 
extending financial assistance by way 
of post-shipment loans In respect of 
deterred receivables to Indian ex-
porters executing turn-key jo':ls abroad. 
Such assistance is provided under 
Supplier's Credit system of financing 
In participation with exporters' 
bankers. Under this scheme the De-
velopment Bank charges a rate of 
interest On Its portion of the credit, 
Which atter taking Into account the 
rate charged by pe participatini bank, 
works out to five and-a half tier cent 
to the exporter on the entire ~re  

Whatever security (l.e. bank illaran-
tee, letter of credit etc.) is available 
is Ihated pro nita between the Indu-
trial Development Bank of India and 
the participating bank. The deferred 

receivables are required to be covered 
by an appropriate Export Credit 
Guarantee Corporation cover. Tne 
credit terms are required to be cleared 
by the Exchange Control Department 
of the Reserve Bank of India. 

Advancing of Loan by Nationalised 
Banks for irrigation and power 

Projects 

3631. DR. RANEN SEN: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether the nationalised banks 
have advanced any loans to State 
Government for financing irrigation 
and power projects; 

(b) if so, the names of the banks 
which have advanced such loans: and 
(c) the projects for which such 

assistance has been given? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (c). 
Nationalised banks have not advanced 
loans to State Governments for irriga-
tion and power projects. They have, 
however, given loans to State Electri-
city Boards for rural electrification, 
energising tubewells, brideing loans for 
power projects etc. Details of such 
loans are not readi1y available. To 
the extent b ~ they will be 
obtained and laid on the Table of the 
House. 

Location of Headquarters of GeIIeraI 
Insuranee Corporation 

3632. DR. RANEN SEN: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether Government have re-
ceived a letter from the Bengal 
National Chamber of Commerce re-
garding the location of the General 
Insurance Corporation'. headquar-
ter's; 

(b) if .0, the gilt at the letter re-
ceived; and 




